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2 CoverpageofPaper

Book

A-2

3 Index ofRecord of

Proceedings

A-3

4 DefectList A-4

5 NoteSheet NS1to

6 I.A.NO. OF2020

Application for

Intervention with

affidavit.

1-7

7 ANNEXUREA-1

Atruecopyoforder

No. 40-3/2020-DM-

I(A)) dated

29/03/2020issuedby

Ministry of Home

Affairs, Government

ofIndia.

8-9

8 ANNEXUREA-2

Atruecopyoforder

No.122-A dated

29.03.2020issuedby

Delhi Disaster

Management

10-12

WWW.LIVELAW.IN



Authority.

9 I.A.NO. OF2020

Application for

directions.

13-17

10 I.A.NO. OF2020

Application seeking

listingduetoextreme

urgency and

exemptionfrom filing

duly affirmed

affidavit.

18-20

11 V/A&appearance 21

12 F/M 22

13 Letterforurgency 23

WWW.LIVELAW.IN



INTHESUPREMECOURTOFINDIA

CIVILORIGINALJURISDICTION

I.ANO.____OF2020

IN

SUOMOTUWRITPETITION(CIVIL)NO.6OF2020

INTHEMATTEROF:
INRE:PROBLEMSANDMISERIESOF
MIGRANTLABOURERS PETITIONER(S)

ANDINTHEMATTEROF:
STUDENTS’FEDERATIONOFINDIA

REPRESENTEDITSALLINDIAPRESIDENT

MR.V.P.SANU,OFFICEAT36,

PANDITRAVISHANKARSHUKLALANE,

MANDIHOUSE,NEWDELHI-110001 APPLICANT

APPLICATIONFORINTERVENTION

TO

THEHON’BLECHIEFJUSTICEOFINDIAAND

HISCOMPANIONJUSTICESOF

THESUPREMECOURTOFINDIA

THEHUMBLEPETITIONOF

THEPETITIONERABOVENAMED

MOSTRESPECTFULLYSHOWETH:

1. ThatthisHon’bleCourtinSuoMotuWritPetitionNo.6of

2020,videorderdated 26.05.2020,tookcognizanceof

problemsandmiseriesofmigrantlaborerswhohadbeen

strandedindifferentpartsofthecountryafterthenationwide

lockdown.Further,thisHon’bleCourtvidethesaidorderhas

requestedtheGovernmentofIndiatoassistandbringtothe

noticeofthisHon’bleCourtallmeasuresandstepstakenby

theGovernmentofIndiaandthestepswhicharetobetaken

inrespectofaddressingtheproblemsandmiseriesof
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migrantlaborers.TheobservationsofthisHon’bleCourtqua

the plight and suffering of migrant laborers in the

aforementionedSMWPNo.06of2020arereproducedherein

below:

“Thenewspaperreportsandthemediareportshave

been continuously showing the unfortunate and

miserableconditionsofmigrantlaborerswalkingon-

footandcyclesfrom longdistances.Theyhavealso

beencomplainingofnotbeingprovidedfoodandwater

bythe administration atplaces where theywere

strandedorintheway…..Inthepresentsituationof

lockdownintheentirecountry,thissectionofthe

societyneeds succorand help bythe concerned

Governmentsespeciallystepsneedtobetakenbythe

Government of India, State Governments/Union

Territoriesinthisdifficultsituationtoextendhelping

handtothesemigrantlaborers….”

2. Thattheinstantapplicationisbeingfiledpursuanttothe

above-mentionedorderofthisHon’bleCourtthroughthe

Applicant–Students’Federation ofIndia(SFI)which is

establishedintheyear1970,isoneoftheprogressive

Students’OrganizationsinIndia,andcommittedtobring

togetherthestudentsofourcountry,safeguardingtheir

interest.

3. ThatDuetotheCovid-19pandemicfollowedbystringent

lockdown,vulnerablesectionsofthesocietylikemigrant
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labourersandstudentshavebeenvastlyaffected.Beforeand

during the lockdown,manyofthe outstation students

compelledtoreturnbacktotheirhomesduetopandemic.

Thesestudentsarenowbeingforcedoverphonebytheir

landlordstopaytherents.Itispertinenttomentionthatmost

ofthesestudentsaredependentontheirfamily'sincomefor

theireducationalexpensesandthereforeitisanadditional

burdenforthem topaytherentsforthesemonthsof

lockdown.Itisrespectfullysubmittedthatavastmajorityof

thepopulationofourcountryisemployedintheinformal

sector;severaloftheirincomesareunstableduringthistime.

Therefore,paymentofrentsforthemonthsoflockdownata

laterdatewouldalsobeextremelydifficultforthestudents

asmanyofthemcomesfromhumblefinancialbackgrounds.

4. ThattheanorderissuedbytheMinistryofHomeAffairs,

GovernmentofIndiabeingOrderNo.40-3/2020-DM-I(A))

dated29/03/2020takesintoaccounttheproblem ofthe

students.TheDelhiDisasterManagementAuthorityhadalso

issuedOrderNo.122-Adated29.03.2020,whichinteralia,

directsinpara10&11that:

(i) Wherevertheworkers,includingthemigrants,are

livinginrentedaccommodation,thelandlordsof

thosepropertiesshallnotdemandpaymentof

rentforaperiodofonemonth;and,(ii)Ifany

landlordisforcinglabourersandstudentsto

vacatetheirpremises,theyshallbeliablefor
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actionunderDisasterManagementAct,2005

The authority had also issued an order

(F/02/07/2020/S.1/PT.file/81),dated22/04/2020regarding

theimplementationofthesame.

A true copy of order No.40-3/2020-DM-I(A)) dated

29/03/2020issuedbyMinistryofHomeAffairs,Government

ofIndiaisannexedherewithandmarkedasANNEXUREA-1

(PAGES TO ).

AtruecopyoforderNo.122-Adated29.03.2020issuedby

DelhiDisasterManagementAuthorityisannexedherewith

andmarkedasANNEXUREA-2(PAGES TO ).

However,despitetheseorders,ithascometonoticethe

Petitionerorganization thatmany landlords have been

harassingstudentsfornon-paymentofrent.Thereisa

seriousapprehensionthatstudentswillhavetogothrough

suchdifficultiesunlessaclearrentwaiverpolicyisadopted

bytheUnionofIndiaaswellastheStateGovernmentsfor

students.

5. ThattherearemillionsofstudentsintheNationalCapitaland

othercities in the country who are living in rented

accommodationandmanyofthem managetheirfinancial

spreadsheetsbygivingtuitions,doingparttimejobsetc.to

enhancetheirearningsandtofulfilltherequirementsofliving

inthecity.Afterthedeclarationoflockdown,theylostthe

opportunitytoprofesstheirprofessionfreelyanddueto

whichmanyofthestudentsandalsotheirparentshaveno
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incomeforthisperiod.Also,therentoftheaccommodation

whichhasmajorshareintheexpensesofthemonthis

creatingaburdenontheirlives.

6. ThatbywayofthepresentApplication,theApplicantseeks

to intervene and apprise this Hon’ble Courtofcertain

pertinent measures that may be considered by the

GovernmentofIndiainordertoalleviatetheplightofthe

strandedstudentsalongwithmigrantlabourers.

7. Itissubmittedthatinabsenceofanyreliefschemeby

Governments,thestudentswillbeleftwithnooptionsbutto

paytherentaspertheagreement,evenwhentheydidn’t

usedtheaccommodationpremisesatallasthereisno

clause ofnon-paymentofrentin such extraordinary

situationsinmostoftherentagreements.

8. Inviewofthefactthatthestudentsarepresentlystranded

withoutpropermeans,theGovernmentofIndiaandState

Governmentsshouldimmediatelytakeappropriatestepsto

alleviatetheirplightandstrugglesduringthenationwide

lockdown.

9. TheApplicanthasnopersonalinterest,orprivate/oblique

motivesinfilingtheinstantapplicationbutonlyseeksto

intervenebeforethisHon’bleCourt,inpublicinterest,andin

ordertoassistthisHon’bleCourtwithregardstoformulation

andimplementationofeffectivemeasuresforalleviationof

thegrievancesofthemigrantstudents,alongwithmigrant

labourerswhichisthelaudableobjectiveoftheinstantSuo-
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MotuWritPetitionandtheorderdated26.05.2020passedby

thisHon’bleCourt.

10. ThattheApplicantisnotinvolvedinanylitigationbeforeany

otherforum/court/authority,whichhasanexuswiththe

instantApplication.

11. Thepresentapplicationhasbeenmovedbonafideandinthe

interestofjustice.Inthefactualcircumstances,thebalance

ofconveniencestronglytiltsinfavouroftheApplicant.The

interestsofjusticewouldbeservediftheApplicanthereinis

allowedtointerveneinthematter.

12. Thepresentapplicationisbeingfiledbonafideandinthe

interestsofjustice.

PRAYER

Underthecircumstances,itismostrespectfullyprayedthat

thisHon’bleCourtmaybepleasedto:

i) AllowthepresentapplicationandpermittheApplicantto

interveneintheinstantmatter,i.e.,intheSuoMotuWrit

PetitionNo.6of2020,titled,“InreProblemsand

MiseriesofMigrantLabourers”;

ii) Passanyotherorfurtherordersasmaybedeemedfit

andproperinthecircumstancesofthecase.

ANDFORTHISACTOFKINIDNESSTHEPETITIONERSHALLASIN

DUTYBOUNDEVERPRAY.

DRAWNBY:
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SUBHASHCHANDRANK.R.
ADVOCATE

Filedby:

(BIJUP.RAMAN)

ADVOCATEFORTHEPETITIONER
Drawnon:02.06.2020
Place:NewDelhi
Dated:03.06.2020
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APPLICATIONFORDIRECTIONS

TO

THEHON’BLECHIEFJUSTICEOFINDIAAND

HISCOMPANIONJUSTICESOF

THESUPREMECOURTOFINDIA

THEHUMBLEPETITIONOF

THEPETITIONERABOVENAMED

MOSTRESPECTFULLYSHOWETH:

1. ThatthisHon’bleCourtinSuoMotuWritPetitionNo.6of

2020,videorderdated 26.05.2020,tookcognizanceof

problemsandmiseriesofmigrantlaborerswhohadbeen

strandedindifferentpartsofthecountryafterthenationwide

lockdown.Further,thisHon’bleCourtvidethesaidorderhas

requestedtheGovernmentofIndiatoassistandbringtothe

noticeofthisHon’bleCourtallmeasuresandstepstakenby

theGovernmentofIndiaandthestepswhicharetobetaken

inrespectofaddressingtheproblemsandmiseriesof

migrantlaborers.TheobservationsofthisHon’bleCourtqua

the plight and suffering of migrant laborers in the

aforementionedSMWPNo.06of2020arereproducedherein
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below:

“Thenewspaperreportsandthemediareportshave

been continuously showing the unfortunate and

miserableconditionsofmigrantlaborerswalkingon-

footandcyclesfrom longdistances.Theyhavealso

beencomplainingofnotbeingprovidedfoodandwater

bythe administration atplaces where theywere

strandedorintheway…..Inthepresentsituationof

lockdownintheentirecountry,thissectionofthe

societyneeds succorand help bythe concerned

Governmentsespeciallystepsneedtobetakenbythe

Government of India, State Governments/Union

Territoriesinthisdifficultsituationtoextendhelping

handtothesemigrantlaborers….”

2. Thattheinstantapplicationisbeingfiledpursuanttothe

above-mentionedorderofthisHon’bleCourtthroughthe

Applicant–Students’Federation ofIndia(SFI)which is

establishedintheyear1970,isoneoftheprogressive

Students’OrganizationsinIndia,andcommittedtobring

togetherthestudentsofourcountry,safeguardingtheir

interest.

3. ThatduetotheCovid-19pandemicfollowedbystringent

lockdown,vulnerablesectionsofthesocietylikemigrant

labourersandstudentshavebeenvastlyaffected.Beforeand

during the lockdown,manyofthe outstation students

compelledtoreturnbacktotheirhomesduetopandemic.

Thesestudentsarenowbeingforcedoverphonebytheir

landlordstopaytherents.Itispertinenttomentionthatmost

ofthesestudentsaredependentontheirfamily'sincomefor
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theireducationalexpensesandthereforeitisanadditional

burdenforthem topaytherentsforthesemonthsof

lockdown.Itisrespectfullysubmittedthatavastmajorityof

thepopulationofourcountryisemployedintheinformal

sector;severaloftheirincomesareunstableduringthistime.

Therefore,paymentofrentsforthemonthsoflockdownata

laterdatewouldalsobeextremelydifficultforthestudents

asmanyofthemcomesfromhumblefinancialbackgrounds.

4. ThattheanorderissuedbytheMinistryofHomeAffairs,

GovernmentofIndiabeingOrderNo.40-3/2020-DM-I(A))

dated29/03/2020takesintoaccounttheproblem ofthe

students.TheDelhiDisasterManagementAuthorityhadalso

issuedOrderNo.122-Adated29.03.2020,whichinteralia,

directsinpara10&11that:

(i) Wherevertheworkers,includingthemigrants,areliving

in rented accommodation,the landlords ofthose

propertiesshallnotdemandpaymentofrentfora

periodofonemonth;and,(ii)Ifanylandlordisforcing

labourersandstudentstovacatetheirpremises,they

shallbeliableforactionunderDisasterManagement

Act,2005

The authority had also issued an order

(F/02/07/2020/S.1/PT.file/81),dated22/04/2020regarding

theimplementationofthesame.

However,despitetheseorders,ithascometonoticethe

Petitionerorganization thatmany landlords have been

harassingstudentsfornon-paymentofrent.Thereisa

seriousapprehensionthatstudentswillhavetogothrough
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suchdifficultiesunlessaclearrentwaiverpolicyisadopted

bytheUnionofIndiaaswellastheStateGovernmentsfor

students.

5. ThattherearemillionsofstudentsintheNationalCapitaland

othercities in the country who are living in rented

accommodationandmanyofthem managetheirfinancial

spreadsheetsbygivingtuitions,doingparttimejobsetc.to

enhancetheirearningsandtofulfilltherequirementsofliving

inthecity.Afterthedeclarationoflockdown,theylostthe

opportunitytoprofesstheirprofessionfreelyanddueto

whichmanyofthestudentsandalsotheirparentshaveno

incomeforthisperiod.Also,therentoftheaccommodation

whichhasmajorshareintheexpensesofthemonthis

creatingaburdenontheirlives.

6. ThatbywayofthepresentApplication,theApplicantseeks

certaindirectionsfromthisHon’bleCourttotheGovernment

ofIndiaandStateGovernmentsinordertoalleviatetheplight

ofthestrandedstudentsalongwithmigrantlabourers.The

Governmentsmustexplorethepossibilityofwaiverofrents

forstudentsstayinginrentedapartments/PGs/private

hostelsinDelhiandothercitiesduringthelockdown.

7. Itissubmittedthatinabsenceofanyreliefschemeby

Governments,thestudentswillbeleftwithnooptionsbutto

paytherentaspertheagreement,evenwhentheydidn’t

usedtheaccommodationpremisesatallasthereisno

clause ofnon-paymentofrentin such extraordinary
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situationsinmostoftherentagreements.

8. Inviewofthefactthatthestudentsarepresentlystranded

withoutpropermeans,theGovernmentofIndiaandState

Governmentsshouldimmediatelytakeappropriatestepsto

alleviatetheirplightandstrugglesduringthenationwide

lockdown.

9. Thepresentapplicationhasbeenmovedbonafideandinthe

interestofjustice.Inthefactualcircumstances,thebalance

ofconveniencestronglytiltsinfavouroftheApplicant.

10. Thepresentapplicationisbeingfiledbonafideandinthe

interestsofjustice.

PRAYER

Underthecircumstances,itismostrespectfullyprayedthat

thisHon’bleCourtmaybepleasedto:

(i) DirecttheUnionofIndiaandStateGovernmentsto

formulateaconcreterentwaiverpolicy/reliefschemefor

waiverofrentsforstudentsstayinginrentedapartments/

PGs/privatehostelsinDelhiandothercitiesduringthe

lockdown;and

(ii) DirecttheUnionofIndiaandStateGovernmentstotake

strictpunitiveactionsagainstthelandlords/persons

accusedofharassingthestudentsfornon-paymentof

rentsduringthelockdownperiodinaccordancewithlaw;

and

(iii) Passanyotherorfurtherordersasmaybedeemedfitand
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properinthecircumstancesofthecase.

ANDFORTHISACTOFKINIDNESSTHEPETITIONERSHALLASIN
DUTYBOUNDEVERPRAY.

DRAWNBY:

SUBHASHCHANDRANK.R.
ADVOCATE

Filedby:

(BIJUP.RAMAN)

ADVOCATEFORTHEPETITIONER
Drawnon:02.06.2020
Place:NewDelhi
Dated:03.06.2020
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APPLICATION SEEKINGLISTINGDUETO EXTREMEURGENCY

ANDEXEMPTIONFROMFILINGDULYAFFIRMEDAFFIDAVIT

TO

THEHON’BLECHIEFJUSTICEOFINDIAAND

HISCOMPANIONJUSTICESOF

THESUPREMECOURTOFINDIA

THEHUMBLEPETITIONOF

THEPETITIONERABOVENAMED

MOSTRESPECTFULLYSHOWETH:

1. Thepresentapplicationisbeingfiled bytheApplicant

seekingurgentlistingoftheApplicationseekingleaveofthis
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Hon’ble Courtto intervene in the captioned Suo Motu

ProceedingsbeforethisHon’bleCourtonthegrievancesof

thestrandedmigrantlabours.

2. ThecontentsoftheApplicationforinterventionmayberead

asapartandparcelofthepresentapplicationandthesame

arenotreproducedexpresslyforthesakeofbrevity.

3. TheApplicantfurthercravestheleaveofthisHon’bleCourt

torefertoandrelyonthesameandthecontentsofthesame

arenotbeingreiteratedhereinforthesakeofbrevityandto

avoidprolixity.

4. ThattherearemillionsofstudentsintheNationalCapitaland

othercities in the country who are living in rented

accommodationandmanyofthem managetheirfinancial

spreadsheetsbygivingtuitions,doingparttimejobsetc.to

enhancetheirearningsandtofulfilltherequirementsofliving

inthecity.Afterthedeclarationoflockdown,theylostthe

opportunitytoprofesstheirprofessionfreelyanddueto

whichmanyofthestudentsandalsotheirparentshaveno

incomeforthisperiod.Also,therentoftheaccommodation

whichhasmajorshareintheexpensesofthemonthis

creatingaburdenontheirlives.

5. ThatbywayofthepresentApplication,theApplicantseeks

certaindirectionsfromthisHon’bleCourttotheGovernment

ofIndiaandStateGovernmentsinordertoalleviatetheplight

ofthestrandedstudentsalongwithmigrantlabourers.The

Governmentsmustexplorethepossibilityofwaiverofrents
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forstudentsstayinginrentedapartments/PGs/private

hostelsinDelhiandothercitiesduringthelockdown

6. In such circumstances,itis criticalthatthe present

applicationbeheardattheearliestinordertoaddressthe

grievancesandmiseriesofthestudentsalongwithmigrant

workerswhohavebeengravelyinconveniencedsincethe

lockdownwasenforced.

7. Thepresentapplicationhasbeenmovedbonafideandinthe

interestofjustice.Inthefactualcircumstances,thebalance

ofconveniencestronglytiltsinfavouroftheApplicant.The

interestsofjusticewouldbeservediftheApplicanthereinis

allowedtointerveneinthematter.

8. Thatitis prayed thatin the prevailing circumstances,

exemptionfrom filingdulyaffirmedaffidavitbegrantedfor

thetimebeing.

9. Thatitisundertakenthatdeficitcourtfees,ifany,willbepaid

subsequentlyonceprevailingcircumstancesareclear.

10. Thatconsentisgivenforthemattertobetakenupthrough

videoconferencing mode.TheAdvocate-on-Record & the

arguing counsels will connect through their own

desktop/mobilefortheVideo-Conferencehearing.

PRAYER

Underthecircumstances,itismostrespectfullyprayedthat

thisHon’bleCourtmaybepleasedto:

(i) GranturgentlistingoftheaccompanyingApplicationfor

InterventionalongwithSuoMotuWritPetition(Civil)no.6

of2020titled‘InRe:ProblemsandMiseriesofMigrant

Labourers’;
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(ii) Grantexemptionfrom filingdulyaffirmedaffidavitinthe

prevailingcircumstances;

(iii) Passanyotherorfurtherordersasmaybedeemedfitand

properinthecircumstancesofthecase.

ANDFORTHISACTOFKINIDNESSTHEPETITIONERSHALLASIN

DUTYBOUNDEVERPRAY.

DRAWNBY:

SUBHASHCHANDRANK.R.
ADVOCATE Filedby:

(BIJUP.RAMAN)

ADVOCATEFORTHEPETITIONER
Drawnon:02.06.2020
Place:NewDelhi
Dated:03.06.2020
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AFFIDAVIT

dohereby

solemnlyaffirmandstateasfollows:

1. IamtheAllIndiaPresidentofPetitionerintheabovementioned

accompanyingapplications,conversantwiththefactsofthecase,

andthuscompetenttoswearthisaffidavit.

2. IstatethatIhavereadandunderstoodthecontentsofthe

applicationforinterventionatPara____to___fromPages____to

____andapplicationfordirectionsatPara____to____fromPages

____to___andapplicationseekinglistingduetoextremeurgency
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atPara____to_____fromPages_____to_____andstatethatthe

factsmentionedthereinaretruetomyknowledgeandinformation

derivedfromtherecordsofthecaseandasperthelegaladvice

receivedandbelievedbyme.

3. Thattheannexuresproduced along with theaccompanying

applicationsisthetruecopyofitsrespectiveoriginal.

4. ThattheavermentsinPara1to3ofthisaffidavitaretruetobest

ofmyknowledgeandbelief.

DEPONENT
VERIFICATION

ItheabovenameddeponentaffirmthatthecontentsofPara1to

3ofthisaffidavitaretrueandcorrecttobestofmyknowledgeand

beliefandnopartofitisfalseandnothingmaterialhasbeenconcealed

therefrom.

VerifiedatValanchery,Keralaonthisthe02nddayofJune,2020.

DEPONENT
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